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(iii) CENTRAL. GOVERNMENT AS-
SENT TO LAND ACQUISITION AMEND-
MENT-BILL PASED BY MAHARASHTRA
LEGISLATURE
SHRTI UTTAM RATHOD (Hingoli):

In 1977-78 the Maharashtra Legislature
adopted thet Land Acquisition (Amend-
ment) Bill provid.ng for increase from
15 per cent to 30 per cet selatium to
landowners for land acquired by the
Government. The Bill was forwarded
by the Government of Maharashtira to
the President for the assent but such
assent has not so far been given. Be-
cause of the non-assent of the Bill by
the President the landowners all over
Maharaashtra have getting very meagre
compensation and they are agitated
over the matter.

Government are requested to gointo
the matter urgently and arrange for
the assent of the B;ll by the President
at an early date.

(iv) NEED FOR WITHDRAWAL OF
LOCE-OUT DECLARED BY THE MANAGE-
MENT OF APOLLO TyYRrREs L1D, KERALA.

SHRI XAVIER ARAKAL (Ernaku-
lam): Due to the Lock-out declared by
the management of Apollo Tyres Ltd.,
Kerala on 19-7-1981 over one
thousand employees are out of work
and facing serious problems. The Apo-
llo Tyres Ltd. is a gaint tyre factory in
Kerala with over Rs. 50 crores public
investment. The flnancial institutions
like IDBI, IFCI, ICICI, UTI, LIC,
nationaliseed banks, Government of
Kerala. etc., have invested huge amount
in this company. The commercial pro-
duction started on 17-3-1977 but the
capacity utilisation has been below
42 per cent. This company has incurred
a loss of over Rs. 268 crores. Due to the
mismanagement, colossal negligence,
finanial irregularit'es a Committee was
constituted. As per their report mana-
gement was taken over on 7-9-1978B
under Section 1BA of the IDR Act of
1951. A case is still pending on this
fssue before the High Court of Delhl.

The production and industrial rela-
tions were picking up remarkably well
in the past. This declaration of"lock-
out has created great loss, hardskip
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and inconvenience to the financial ins-
titutions, employees, share holders and
the public, Thousands are directly and
indirectly out of work, causing grea#
econornic and soclal problems,

Therefore, I urge uopn this Govern-
ment to go into the circumstances for
the declaration of lockout, punish the
culprits, ask to withdraw the declara=
tion of lock-out forthwith and con-
tinue the production in the factory.

(v) SEwWErR DISPOSAL SCHEME FOR
NAINITAL IN UTTAR PRADESH,

SHRI JITENDRA PRASAD (Shah-
jahanpur): It is 3 matter of deep con=
cern and requires urgent attention of
the Minister of Tourism regarding the
extent of pollution of the lake situated
in the city and the most beautiful hill
resort of the country—Nainital The
pollution of this town has increased
manifold since independence and the
tourist traffic has also gone up consi-
derably. This hill resort is being visit-
ed every year by thousands of foreign
tourists from all over the world, But
the sewer disposal system was laid by
the Britishers during the pre-Indepen-
dence perioq about 80 years ago. As a
result of this heavy increase in the
population and the tourist traffic the
sewer system is absolutely inadequate
to fulfil the present requirement re-
sulting in pollution ang poisoning of
the water of the lake which is also
used for drinking purposes in every
part of the city. At present, the hu-
man refuse goes directly into the lake
and it is being useq more or less like
a Soakpit, If urgent steps are not
taken there is a danger that epidemics
ang Ases may spread on g large
scale at any time, endangering the
liveg of thousands of residents - and
tourists of this city. I would request .
the Ministry of Tourism to take imme-
diate steps in the mattér and imme-
diately implement a sewer disposal
scheme on war footing so as to save
the health ang livegy of the regidents
of the areg and Improve tourism facl-
litles of the country.



